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NormFrcaTioNs UNpEr Densxr Stxa GUR-
DPWARAS ACT, 1971 AND A STATEMENT

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): I beg to
lay on the Table—

{1) A copy each of the following
Notifications under sub-sec-
tion (4) of section 39 of the
Delhi Sikh Gurdwaras Act,
1971 ;e

(i) The Delhi Sikh Gurdwaras
(Second Amendment)
Rules, 1074, published in
Notification No. F.18/47/
74-Judl, in Delhi Gazette
dated the 7th November,
1074,

(ii) ‘The Delhi Sikh Gurdwara
Management Committee
(Eleation of Members)
(Amendment) Rules, 1974,
published in Notification
No. F.18(19)/73-Judl. in
Delhi Garette dated 19th
November, 1974

€iii) The Delhi Sikh Gurdwaras

Management Committee
(Registration of Electors)
(Second Amendment)
Rules, 1874, published in
Notification No. F.18(19)/
73-Judl, in Delhi Gazette
dated the 18th December,
1974,

(2) A statement explaining the -

reasons for not laving the
Hindi version of the above
Notifications simultaneously.

[Placed in Library,
$586/74.]

See No. LT-
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORT-
ANCE ’

REPORTED ARSON AND BETTING ON FIRE
OF LABOURERS' JHUGGIS AT JAUNPUR
VILLAGE IN MEHRAULY (DELHI)

SHRI VAYALAR RAVI (Chirayin-
kil): Sir, I call the attention of the
hon. Minister of Home Affairs to the
following matter of urgent public
importance and I request that he may
make a statement thereon:—

“Reported arson and setting on
fire of labourers' jhuggis at Jaun-
pur village in Mehrauli (Delhi) re-
sulting in the death of two infants,”

THE MINISTER OF HOME
AFFAIRS (SHRI K. BRAHMA-
NANDA REDDY): Sir, according to
the information furnished by the
Delhi Administration, on 25th Nov-
ember, 1974, at 6.30 AM. a report
was lodged by one Bassu at Mehrauli
Police Station that 25 Jhuggis and
three chhapars of a labour camp at
Jonapur Pahari, about 10 Kms. south
of Mehrauli were burnt at about mid-
night belween 24th-25th November,
1974. A total of 26 families, consist-
ing of 106 persons in all were affect-
ed by this disaster, Two infants, a
six months old boy and a one year
old girl were burnt to death. It was
alleged by the victims that on 24th
November, 1974, at about 8 P.M. one
Kalu Ram, Contractor had asked
them that they should desert Bir
Chand, another Contractor and work
with him instead. This offer was re-
jected by the labourers as Bir Chand
paid them better wages. On this
Kalu Ram threatened them with dire-
consequences and left. It is alleged
that at about midnight he returned
with about 10 persons armed with
lathies and set fire to the jhuggis.
The complainant Bassu was reported-
1y hit with a lathi while trying to
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rescue his son aged six months. In
the process the latter fell near the
door of the jhuggi. Bassu was thus
prevented from rescuing the child,
who was burnt to death. A one year
old daughter of another labourer was
burnt as she was left inside the flam-
ing jhuggi through a misunderstand-
ing betwecn her parents about her
whereabouts. The culprits while re-
treating are also alleged to have re-
moved silver ornaments from the
person of some of the women folk.

On receipt of this report the police
immediately registered a case FIR No.
349 dated 25th November. 1974, under
sections 436/302|147{148/149 IPC at
Police Station Mehrauli and rushed
to the spot, Section 395 IPC was also
added later on. The dead bodies
were removed for post-mortem and
the crime team and the experts from
Central Forensic Science Laboratory
were summoned to the spot. Super-
intendent of Police, South District,
and Sub-Divisional Police Officer,
Haouz Khas, also visited the place to
supervise the investigations. Five
persuns, including the elder brother
of Contractor Kalu Ram have since
been arrested and vignrous efforts are
being made to apprehend Kalu Ram
and the remaining accused persons.
Action under sections 82/83 Cr.P.C,
for declaring the remaining accused
as proclaimed offenders has been
taken and their moveable property
has been attached. Addl District Ma-
gistrate (South) also visited the spot
and relief measures were organised.
A sum of Rs. 50 was disbursed to
each of the 26 families who were also
given rations for three days, Alter-
native temporary accommodation was
arranged for the victims and they
were also given some advance pay-
ment by contractor Bir Chand. Ad-
ditional relief measures are under
consideration of the Delhi Adminis-
tration. It is a matter of great regret
that such & gruesome tragedy has
taken place. Police is making vigor-
ous efforts to apprehend the remain-
ing culprits.

village (CA)

SHRI VAYALAR RAVI: As the
hon. Home Minister said this is a
very regrettable incident which hap-
pened just under our very nose. We
cannot say that the Government is
lacking in their attitude, The Gov-
ernment has acted very promptly and
arrested flve people. It is good. But
meantime it has raised some relevant
points which I would like to place
before the Government.

These people who are living in
jhuggies and jhopries are workers
and poor labourers. They are shunt-
ed from one corner to another,
There is no job security for them.
There is no proper wage system,
These contractors treat them as slaves
and say ‘Either you come with me or
I will kill you'. They threaten them,
‘T will put fire to your jhuggies if you
do not obey my orders’. That is the
condition of these people. It must
have drawn the attention of the Gov-
ernment. But what is the attifude
they are going to take towards these
poor people with regard to job secu=
rity, payvment of proper wages and
proper living conditions? The term
‘living conditions’ is a wide term, But
they work for 10 or 12 hours a day
and what is the wage they gel? What
is the job security? These contrac-
tors treat them very miserably, The
contractors have become a new class
in this country and since independ-
ence they have become a moneyed
people with all their black money.
With their money power they think
they can intimidiate and use all their
force on these poor people. They
think whatever happens, they can
escape with their money power. It
is a socia]l problem. I am very glad
my colleague, Shri H. K, L. Bhagat,
took up this matter and he demand-
ed three things from the Ltf. Gover-
nor. One is the arrest of the culprifs
which the Government have already
done. The other is about relief. The
Rs, 50 given is inadequate and I am
sure the Home Minister will agree.
I am glad that he is taking further
measures. It is sald that they were
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given three days’ ration. It ig all not
adequate. Adequate relief should be
given to these people. About hundred
families are affected. The Minister said
that some more measures are being
taken, I request the Home Minister
should spell out what are the specific
relief measures they are taking.
Some measures have already been
suggested by Mr. Bhagat. The other
thing is the security. They have no
security of job. Then, their lives are
in danger. I want full security
should be ensured for these poor
workers and their families. The
Home Minister said that Police pat-
rolling has been intensified. It is not
enough. The confidence of the people
has been shaken and the Government
must take immediate measures to
restore that confidence so that they
can live in peace.

Then thig kind of contract system,
hired labour and contract labour and
the slavery system has to be stopped.
I want to know what specific mea-
sures are being taken in this regard,
What are the steps being taken by
the Government to apprehend the re-
maining culprits?

SHRI DARBARA SINGH (Hoshi-
arpur): The permit of the contrac-
tors should be cancelled.
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Fhuggis at Jaunpur - 233
'~ village (CA) - :

lief to these victims. Auluid.vm-
effective and quick steps will be taken
out only to apprehend the rest of the
accused but also to bring them be-
fore a court of law. You would ha
seen from my statement that proper-
ty worth about Rs. 80,000 or 1 lakh
has already been attached.

:

SHRI VAYALAR RAVI: Will the
licences be confiscated? He is a
licenced contractar,

SHRI K. BRAHMANANDA RED-
DY: I have to find out what the legal
implications are, what the contract
is about, ete.

MR. DEPUTY-SPEAKER: Shri
Jagannath Rao Joshi.

wt WA W WAl (wonge)
IqTEGN HEYEE, TAEAT fEedAT H oAt
TIRTE WE, Ug FEAW WHATE G I
Frframagt g, S i 3t s
g &, fon #T a1 & amdg qz
w1 ot 7 [oma WTEFE LI STGATE |
ST AT Tfa o1 AW TA AT AW
g%q fear & f5 o= OF = a7
27 g § ia wars e § Wi A
w1z i WY TAr S w1 g § ) faeg
arw ag & fo T R © w
s s@Tae Wi o ¥
A g @t whww ww ge(E
NeTWE AR F @1 T MwE
srow afy gt foreyard WY wy
TTARTHTE 4 AT $2 WATK AT gH AGIE T,
o fcRardt #Y vy w1 wftaTe W
g fe vt faeslt & 3w o8 anat
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o wd g g T s gedr e
fows W wd meIw A Ol &
T wT AT ag § O 7 arar A g
¥ faat & qluw w3 zw v AR §,
W (a5 w ag ¥ 413 F<X § I2 F1
faelt ag ar scar wr A Qar 8 1
MR. DEPUTY-SPEAKER: Why

drag this party or that party? Why
bring in this party or that party?

o wowTe qw ot ;. Faraw
wgre, fosdifed) ot o 37T adr &-
& @ ®t amar g §few a3
o quT RIQ v ? & ow W wv
I FT g f—

The victims who were terrified by
these sudden attacks could not

muster courage to report the inci-
dent to the police at night.

AT & 26 7R ST 106 NTEHI Fu
Wt a1z § I wr v gfesarEi §
ardl | qER 3% F uRT A igeT
®1 AT AT & 1T Bagut ¥ Avaw
A AT O 13T 5T 30 E
arz T gfae w1 AR ZXAE AT HIER
T & WAL F T I T RIS &~
Wg §R WHAT WgH 3 2

qfw arsi A agr 921w &1
wfand o fear s o owo
s & f Pt & faeft v & g
wgt o ogd ¥ wy, afx @ A @A I
wauT i At W Al s ? g gEw
gl g i, o ¥ e o T

village (CA)
SEFT AT | INAT wAER wew gy am,
oI MATURY T fEset #7 A AT
# Z1 91w W1 gy A wwdr @

™ & W H FArAr qiar

ot St 3 Sz wna 2, 39
¥ WANTT 9T T TR, 9H GFOT 8,
ag WY ot A% SLHIT FT Agf FaaT &4
arft T F §, W R, 3% & U NA
&7 W& 94T ZYT Wifw g 3FTE )
gt feafar ¥ afe wrorart %1 gfiw 37
#r 7ff v E gae A1 ag 3fve fawm &
forr w1 wodt A A &1 WA
weAT &1 7f, gNg TN W1 ) §W F
1% & a1z g Wl HATT B qqTH
arfex av far I sufeq w1 q¥ fear
TaT | AT IW 1A AT F A FE IR
FFaw s w1 quer § ) K wgafe
T4 AT TR HG WITTFA
G4t aidt wT % FT (A oS & WA
w5 T RATIZHA T EF I TARTHRUTT
T TrE Z11 Wik, At fa wetas 9
graurd | R wrHarg i« ge FTgHET
gt s wdr, &faw 9 T &TOF
grar §. T wew & AT | § EHT
HETT § TR & W7 e A T
Government is Government after all
fae T AT HTAITE TH ATHATH agie ‘I
i €R R TEEd ST AT
Fuw F GTETT ¥ W AR A
farer e o & -
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S g €1 & g o P e
8-50 %o Wi A fawt wr - qww )
Additional relief measures are under

oft ¥% @y wEEom™ T
That further relief measures are on
the way QT FOEWT 1 & wawar )
The most inactive Government -consi-
ders actively and does not arrive at
a solution. ¥ waar € <gaT ¥
wWhe = & o wlt gy Wl
& wawa @ fg
Adequate measures will be undertaken
immediately within 24 hours.

T AT FTLEN T AT v o

. SHRI K BRAHMANANDA RED-
DY: Just now I have received in-
mwatommo;epermhld
been arrested. This is now the gixth
man who has been arrested. Five
had ajready been arrested.

SHRI' JAGANNATHRAO JOSHI:
What about Kalu Ram,

the Chief

SHRI JAGANNATHRAO JOSHI:

Sections are nof mportent but- the. .

DY: $o far a3 police. in

nesses and therefore cise'was put up’.
in the court of law with all the rele~ '
vant ‘material and Sections. 0

My ‘submission is that area under’
this. police station is about §8 kilo-'.
metres and several villages are with-

in the jurisdiction of this police sta-
tion. In fact there is patrolling every
day but they cannot go to one village
everyday, In faet, I have known that
on 21st and 22nd there was patroll-
ing even in this ares. Unfortunately
when patrolling is in other areas,
these things happen. I agree with
wvou that this high-handed behaviour
of new rich or old rich does mot
seem to be good to us and we have
to put it down.

Therefore, it is the endeavour of
the police to see that they apprehend
the culprits and lodge a chargesheet.

st wftes swe (wwr) oI
e HEiET, Ak few 18 s Al weeny

it g § ) e PO gmay

wwg wuy o fowlt ot ¥ gy

' feeR A wenr gt b we vk why,

Rt WY A mang €y O wam arfsinan 8,

& Wit et ot
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e, e & forl, 3 Y g &
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wff ST ER 1 Afast o wagR AT

v ey by v g ¥ weaTd
R ¥ wrw eqrat o7 gy <t § 4 &
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fe w1 W Wl & g W wogd A
T ¥ WA ¥ gued SR A WY
AR fdE Stqr? af gt @ gfay
At Farw ¥ it gw w6 ariagt et

foafl? deafiafidr wing s¥?

3¥erdt ¥ for A wER AT §
wTH TR ¥ fve, u, &1, °@, & AT

© e 3w %) W fRas] &1 e Hargsar

1o gw srrw § w1 wmrm afi
H AN Fd & Al o dur aE

. wraw anr forg & frft ot s

QRATH T AT IG Y FAgd Frz FA AT
oL AP gl A wifam vy ¥
& amr T fer 3w &1 qtwm &@ T,
6 a<g 7 g &7 Q@r av &% 7

w1 weR Q@ o fagw q@nem 7

- dedma ¥ ag year wgar e
s ¥ AT 97 Furariral & e
waeqr et § | wfaw ag woge @R
ol § fe a ardt geed o gy §
wea BwT & fay ﬁfﬂmﬂnm

XTATER ? e TR R
g mrwewr ) o8 #) W A wweq
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uﬂwlﬁ!m & a3
e ik el aRd ar ok Qe
wfafr 91 75 3 oY 75 Y e 4R
fr wrfax g aq N ol & 9
fact am grw wgen & 7wt fa @ e &
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SHRI K BRAHMANANDA
REDDY: Bir, this area—particularly,
this place—I say, there is no reasen
to apprehend, that it is a troubled
one. In fact, it was at about 8-30 p.m.
that Shri Kalu Ram had come and
threatened them. This  thing had
happened during midnight. As Mr.
Joshi mentioned, this thing happened
between 12 and 1 during midnight and

ing took place here and their belong~
ings were lost and they were all in
a sort of a confused situation. The
police station is too far away
there and so they could not go there.
Now, shelter was also arranged for
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through you, Sir, that watever getion
Government is capable of taking, will

oft wrefrew W : wewT ¥ 93§ W
wr g wgY & fr age Fawt & v ==
or TgT 91 WK g ot {few # fad

covered by my hon, friends.
Sir, if it were an isolated phenome-
non, I would not have wasted the time
of the House or sought te move a Call
Attention Motion. This is the out-
come of a way of thinking which has
persisted in g very large section of
the society that they can get away
with anything that they can indulge
in murder or loot or rape. ‘This is not
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human being as the rich. I would
only like to know from the hon. Home
Minister whether any systematic effort.
is being made by the Governmet pub-,
licity department or the propagande
department to remove such feelings
among the people who before Inde-
pendence used to do whatever they
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' be’ discouraging the efficient action
that may be taken by the police
officers.. . When they are effec-
. tive and speedy action, it is for us to
- encourage them to do it and to book

the culprits as quickly as possible.

Secondly, 1 do agree that the relief
afforded just now is not adequate. I
also submitted that the relief given
was Immediately given on the spot
almost and therefore further relief,
in what way, how and how much
and all that will have to be considered
by the Delhi administration. 1 have
already made my submission regard-
ing that.

SHRI S, M. BANERJEE (Kanpur):
The plight of those who live in
jhuggly and jhompris is sad. The hon.
Minister must realise that all of us
who have been elected to this House
or to the Metropolitan Council and
s0 on were elected not with the help
of the Bungalow-walag but with the
help of the jhuggi-walas.

In this particular case, some people
from that area came to me this mor-
ning and I was told that Kalu Ram the
contractor had been threatening them
since the last seven days that umless
they changed their loyalty and came
over to him, they would face serious
consegquences.

I would like to know whether
any report verbal or in writ-
ing, was lodged in this regard by
Bassu or any other person in Mehrauli
PS. It so, why no action, no preven-
tive action, was taken?

their case. They have to live entirely
at the mercy of these contractors who

bleed them to death sometimes
15 or 18 hours work a day from

y first question whether this inci-
this ghastly murder of fwo in-

village (CA)

fants and burning of s0 many houses
will open the eyes of the Government
and they will see that the labour laws
are implemented in the case of con-
struction workers also. They come
from far-away places like Rajasthan,
Haryana and other places. They are
more than 2-3 lakh in number in Delhi
and as I said, they live gt the mercy
of these contractors,

1 am told this particular contractor
Kalu Ram engaged one of the retired
government officers to influence
various government departments to
give contracts to him. I would request
the hon. Minister to find out if Kalu
Ram who Is the villain in this case was
engaged on any contract, directly or
indirectly or even remotely, concerned
with government work. He should be
blacklisted because he has done such
& heinous crime. After all he must
have been a father and how could he
burn a six month old beby and one
year old baby? When Bosu was trying

to
orth and they can earn: that is not
the thing. When he ygoes naturally
the police officers will go along with
them and they will feel encouraged
and secure—the workers. Let him add-
ress the workers and tell them that
they will not suffer because Kalu Ram
is a contractor and he has money and
he has engaged a retired government
officer. 1 want to know whether any
enquiry would be instituteq into the
horrible conditiong of those who live
in jhuggis, especially construction wor-
kers, If you visit those areas, they
create horror than pity. Those jhuggis
are sold for 500 or 1000. I am told
that sixty per cent of these jhuggis
are controlled not by those who stay
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Rajasthen because their salary is so
small and they are in debt.

Delhi is a class I city and the mini-
mum wages Act is there and the wage
that one gets is 430, it is much less
than Rs. 5. So my questions are: will
the hon. Minister kindly wvisit this
area, not at some distant date but
early, say tomorrow or the day after,
and restore confidence among them;
whether an investigation will be made
into the horrible conditiong of jhuggis,
whether 6Q per cent of the jhuggis are
owned by big contractors and whether

the labour laws are not applic-
able to them. In that case
Kalu Ram or no Kalu Ram

they would have been protected.
That is why (Kalu Ram could threaten
them and set fire to the jhuggis and
burn two children. He may consult
the Labour Minister and say whether
the labour laws are implemented.

It should go on record that imme-
diate action was taken by the Lieut.
Governor. 1 am so happy. It is for
the first iime that it had happened.
1 also congratulate Mr, Bhagat, not
because his constituency was involved
but because of his vigilance. He took
active steps; a wonderful job wWwas
done. He has been able to arrest this.
They must assure the workers that
proper justice would be done.

SHRI K. BRAHMANANDA REDDY:
It is unfortunate; if as mentioned by
Shri Banerjee this Kaluram was
threatening, the residents of jhuggis,
nobedy had complained. If some com-
plaint had been made that so and sO
had been threatening them with dire
consequences, if some report had been
made to the local police station, pro-
bably the police would have been On
~ the alert. However, it is unfortunate

that thig tragedy should have occurred,
1 am, just now, not aware whether
any Jabour law is applicable or not.
1 want to submit that so far as the
improvement of these jhuggis, ete. is
concerned, I am told, a scheme exists
and that is with the Ministry or Works

and Housting.

village (CA)

1 would certainly like to go and visit -
the area before this Sunday and see -
for myself and speak to the people re-
siding there,

MR. DEPUTY-SPEAKER: Motion
for Election to Committee, Shri Vishe
wanath Pratap Singh.

PROF, MADHU DANDAVATE
(Rajapur): Sir, just one minute. A
very important development has taken
place. Please permit me to raise a
very important matter. 1 have given
you a formal notice. I have requested
you to give me only one minute.

Today, a number of women are
staging dharne, a demonstration, in
front of the Prime Minister's residence.
These ladies staged a demonstration
against rise in prices under the aus-
pices of the Anti-Price Rise Women
Samiti in Delhi and when the demons-
tration was taken to a meeting at Red
Fort on 1st November, without know-
ing who the demonstrators were, the
Prime Minister commented in a pub-
lic meeting from the mike, saying,
“I know that these women who are
demonstrating against the rise in
prices are the women coming from the
families who are responsible for hoar-
ding and black-marketing.” Thai is
what she said. (Interruptions). A let-
ter was wriiten to the Prime Minister,
giving the names of the demonstrators-
They are working women. To protest
against ihe irresponsible statement of
the Prime Minister, they are staging
a dharna in front of the Prime Mini~
ster's house today. The police have
prevented them from going to the
Prime Minister's house. About a mile
away from the Prime Minister's house,
the police has stopped them....(Inter-
ruptions). :

MR, DEPUTY-SPEAKER. Shri
Vishwanath Pratap Singh.



